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o § The fﬂllﬂming Act of Legislative Assembly of the Hatiemal
mﬁﬁiﬁainiﬁf:iggéymﬂf Dﬁihi receivad the sssent of the President of
casldd g the ovember, 2001 & “dabad o
g 1 fors b Toa e » 2001 =i:d is hereby mbilshed for
The Indian Stamp (Del: _Second Amendncnt ) Awst, 2001
(Delhi Act No,12 of 2001).

1{;; . :.:;;aogynethlgi ﬁgiﬁ:té;:h kg::f;]geifzggiﬁational Capital
+ I |Further to amandh‘{b::e Indiar Stamp Act, 1299 i ;
B to the National Capital Territory of belni, = —crrication
lg?&g&BE it enacted h}r the Legislative Assembly of the Nalional Capital ".i'e:'ri;f,:ﬁ.-
i i of Delilin the Fifty-second Year of the Republic of India as follows:-

';;"‘Hiqﬁ"fshnlt title, extent 1.(1) This Act may be cziled the
. and commencement. Indian Stamp  {Dethi Second
¢ Amendment) Act, 2001

(2) It extends to the whele of the iiciona
Canpital Territory of Deliid

(3) It shall be deemed to have coms into
_ force on the Thirty (ivol oy of Wiy,
- ]'ﬂ;['-' 2001,
... Amendment of 2.(1)In the Indian Stamp Act, 1899 (2 of
*‘1’3’ section 27. 1899) as in force in the National Capital
! 5-%1'5 Territory of Dethi (hereinafter referred to
| Bt as “the principal Act”), in seclion 27 -

; (a) in sub-section (1), after the words and
| TS brackets "the consideration (if any)",
- W;; the words "and the market value” shall

R e be inserted;

_ ' ® (b) after sub-section(2), the following sub-
! : section shail be inserted, namely:-



Insertion of new
saction 47A.

"Instruments under-
valued how to be
dealt with.

“(3) Inthe case of instruments relating to
land, chargeable with ad valorem duty,
the Government may notify minimum
rates for valuation of land.”.

3. Inthe Principal Act, after section 47, the

following section shall be inserted, namely;-

47A. (1) If the Registering Officer, while
registering any instrument transferring any
property, has reason to believe that the
value of the properiy or the consideration,
as the case may be, has not been truly set
forth in the instrument, he may, after
registering such instrument, refer the same
to the Collector for determination of the
value or consideration, as the case may be,
and the proper duty payable thereon.

(2) On receipt of a reference under suib-
section(1), the Collector shall, after giving
the parties a reasonable opportunity of
being heard and after holding an enquiry in
such manner as may be prescribed by rules
made under this Act, by order, determine
the wvalue of the propety or the
consideration and the duty aforesaid; and
the deficient amount of duty, if any, shall be
payable by the person liable to pay the duty
and,  on the payment of such duty, the
Collector shail endorse a certificate of such
payment on the instrument under his seal
and signature.

(3) The Colleclor may, suo motu within two
years from the date of registration of any
instrument not already referred to him under
sub-section (1), call for and examine the
instrument for the purpose of salisfying
himself as to the correctness of its value or
consideration, as the case may be, and the
duty payable thereon, and Iif after such
examination, he has reason to believe that



r
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Repeal and savings

the value or consideration has not been
truly set forth in the instrument, he may
determine the value or consideration and
the duty aforesaid in accordance with the
procedure provided for in sub-section (2),
and the deficient amount of duty, if any,-.
shall be payable the person liable o pay
the duty and, on the payment of such duty,
the Collector shall endorse a certificate of
such payment on the Instrument under his
seal and signature.

(4) Any person aggrieved by an order of
the Collector under sub-section (2) or sub-
section (3) may appeal to the District Court
within whose jurisdiction the property
transferred is situated.

(5) An appeal under sub-section (4) shall
be filed within thirty days of the date of the
order sought to be appealed against.

(6) The District Court shall hear and
dispose of the: appeal in such manner as
may be prescribed by rules under this Act.

Explanation. - For the purposc of this
section, value of any property shall be
estimated to be the price which in the
opinion of the Collector or the appeliate
authority, as the case may be, such
property would have fetched, if sold in the
open market on the date of execution of the
instrument relating to the transfer of such

property".

4.(1) The Indian Stamp (Delhi Second
Amendment) Ordinance, 2001 (1 of 2001) is
hereby repealed.



Notwithstanding such repeal, anything
done or any action taken under the
principal Act, us amended by the said
Ordinance, shall be deemed to have
been done or taken under the principal
Act as amended by this Act.
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